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THE CCM 	ADMINISTRATIVE TRIBUNAL, ALLAHASAD BENCH 
ALLANABAD 

O.A. No, 1457/92 

Chhedi L 1 	 • • • 
	 Applicant 

Vs. 

Union of India 4 others 
(Ordnan•Depot, Allahabad) 

Hon. Mr. K. Obeys, A.M. 

(By NW Mr. K, Obsyys, A.M.) 

1. The applicant who is a Packer in the Ordnance Depot, 

Allahaba•has approached the Tribunal for quashing the 

Charge— at dated 23.9.91 and also the suspension order 

dated 24 7.91 (Annexure IV). 

2. Learned Counsel for the applicant has brought to 

our noti•that though the applicant. has been on suspension 

w,e.f. 2 .7,91, there is no further devalopment whatsoever 

in the i quiry proceedings and the matter is resting with the 

;capon•ts. It is noted that the Charge—Sheet dated 23.9.91 

was se d on the applicant and the charge alleged is that 

the appl cant remained absent from duty on a particular data 

unautho sadly. The applicant has submitted representation 

and plea• d that the charges are fabricated and that he was 

not abs t from duty, hence the charge may be dropped. It 

would spearr that the applicant made several representations 

in this agar& He had also approached the higher authorities 

to revi his suspension order. However, no order has been 

passed far. 

3. Ye have considered the matter. Since disciplinary 

proceed go have been initiated against the soli:sent, and 
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—Mast has also been served, the respondents have 

late the enquiry and pass such orders as an 

red expedient, 
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4, The respondents are also aware that disciplinary 

setter should not be kept pending indtfinitelyHmore so 

when -hn employee is kept under suspension, In these 

cirou stances, we direct the respondents to complite'the 

proce s of inquiry in case such an inquiry is warranted 

end p se the orders hi the disciplinary matter within • 

patio• of 6 months from the date of receipt of copy of this 

order If the respondents fail to pass final orders within 

the 	so given, the suspension order dated 24,7,91 will 

cease to have effect and the applicant will be deemed to be 

in service, thereafter. The applicant should 

co—op rats with the disciplinary authorities in conclusion 

of t disciplinary. matter, 

5, The applicant is entitled for subsistence allowance 

saps law and the same may be paid to him if it has not 

been aid so far, 

6, The application is disposed of accordingly With 

third tuitions awlbove, and in the circumstances, no order 

as to the costs. 

Member (3) 

Allah bad 
dt. 1 .11.92 
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